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FINAL ORDER NO. 77956/ 2025 

DATE OF HEARING :17.12.2025 

                                                   DATE OF HEARING: 17.12.2025                     

Order : [Per Shri Ashok Jindal] 

 

 When the matter was called it was intimated 

by the Counsel of Respondent that Respondent has 

opted for SVLDRS, 2019 and obtain SVLDRS IV. In 

view of this the appeal filed by the Revenue has 

become infructuous. Accordingly the same is 

dismissed as infructuous. 

 (Dictated and pronounced in the open court) 

  

 

 
  (ASHOK JINDAL) 
    MEMBER (JUDICIAL) 

 
 

                                            (K. ANPAZHAKAN) 

MEMBER (TECHNICAL) 
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Commissioner of CGST & C.Ex, Jamshedpur 
Outer Circle Road, Bistupur, Jamshedpur-831001, Jharkhand 

   : Appellant 

VERSUS 
 
Hariom Smelters Pvt. Ltd.  

Mohulishole, Dhalbhumgarh, East Singhbhum. 

 : Respondent 

  


